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O R D E R 

01.2.2019   Mr. Manu Mishra, learned counsel appearing on behalf of 

the Appellant Shri Guru Dutt Sugar (‘Operational Creditor’) submits that the 

parties have settled the matter by ‘Memorandum of Understanding’ [MOU] 

dated 14.01.2019 and thereby the appeal has become infructuous.   

 Learned counsel appearing on behalf of the Respondent accepts that 

the parties have settled the matter.  In the circumstances, no further order 

is required to be passed.  In case,  the terms of settlement are violated, it 

will be open to the parties to move before an appropriate Forum for 

appropriate relief.   



The appeal is disposed of as infructuous.   
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[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 

 

ss/sk/    

 

  


